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(Cover sheet attached with Court Judgment/Order for Jail Inmates)

High Court Legal Services Committee, High Court, Patna

Information regarding free legal aid service for jail inmates.

You can appeal against this judgement/order. This is your legal right. If
you are unable to appoint a lawyer for appeal or further judicial proceedings
against the relevant order, you may avail Free Legal Aid facilities through
Patna High Court Legal Services Committee. A qualified and expérienced
lawyer will be provided free of cost to prepare.and file the necessary legal
documents for appeal, application or higher judicial remedies. You can also
get free legal advice related to your case from the qualified and experienced

lawyers of the Legal Services Committee.

Patna High Court Legal Services Committee, Patna
Ph.No0.06128&2504475@2504477
E-mail Id.phclsc@gmail.com

Visit Timing- 10:00 AM to 5:00 PM




